
THE STATE OF HIMACHAL PRADESH (AMENDMENT) 

ACT, 1971 

NO. 15 OF 1971 

%-I An Act to amend the State of imac,hal Pradesh Act, 1970. 

BE it enacted by Parliament in the Twenty-second Year of the 
Republic of India a% follows: - 

1. (1) This Act may be called, the State of Hirnachal Pradesh Short 
(Amendment) Act, 1971. title 

and com- 
mence- 
ment. 

(2) I t  shall be deemed to have come into force on the 5th day of ~ ~ i ~ ~ i ~ ~  
January, 1971. of 

sections 8 
and 9. 

53 of 1970. 2. Sections 8 and 9 of the State of Himachal Pradesh Act, 1970 (here- amend- 
inafter referred to as the principal Act) shall be omitted. ment of 

section 17. 

3. In section 17 of the principal Act, for clause (a) of sub-section (2), 
the following clause shall be substituted, namely:- 

"(a) all the persons (or as mapy of them as are available) who, 
having been elected from parliamdntary constituencies in the Union 
territory of Himachal Pradesh, wzTe members of the House of the 
People immediately before its dissc$ution by the order of the Presi- 
dent published with notification No. 37(2170)T, dated the 27th De- 
cember, 1970, of the Lok Sabha Se~retariat, in the Gazette of India, 
dated the 27th December, 1970, or tf the delimitation of any consti- 
tuencies is taken up after the firstqconstitution, following such dis- 

. solution, of the House of the People, all the members elected to 
such House (or as many of them a$ are available) from parliamen- 
tary constituencies in the State of Bimachal Pradesh; and". 

' 

Ord. 4. (1) The State of Himachal pradesht(Amendment) Ordinance. 1$71, Repeal 
' Of lg71' is hereby repealed. and , 
. - savmg. 

(2) Notwithstanding such repeal, anything done or any action taken 
under the principal Act as amended by thelsaid Ordinance shall be deem- 
ed to have been done or taken tinder thejprincipal Act as amended by 
this Act. 
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